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C.A, 627/96. Dt. of Decisien p 04-06-96.
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1

Nagara Ramulu .. Applicant.

Vs

1. The Divl.btrgineer,
Micrewave Maintenarce,
Visakhapatram,

2. The Sub-Divisienal Engineer,
Misréyaye Maintenance,
Visakhapatnam,

3. The Telecom District Ergineer,
Vizianagaram.

4, The Chief Gereral Manager,Telecem
Ap Circle, Hyderabad.

5. The Directer General,

Dept, of Telecem, New Delhi, .. Resperdents.
Ceunsel for the Applicant : Mr. K.Vemkateswara| Rae
Counsel faor the Resperderts ¢ Mr, V,Bhimarra,SC [fer Rslys.
CORAM:

THE HON'DBLLE SHRI R, RANGARAJAN : MEMBZR (ADMN.)
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C.A, 627/96, Dt. of Decisien :

CRDER ]

Heard Mr. K.Venkasteswara Rae, learned Counpel

for the applicant and Mr. V.Bhimanna, learred counsell fer

the resperdents. ‘ ‘ :

2. The applicant in this OA was ergaged as a Casual

Mazdeer frem 01-03-82 te 17-03-86 uncder the contrel|ef
' /

Assistant Engineer, Micrewave Freject, Visakhaﬁatna

during the peried frem 01-01-87 te 31-01-88 he was fengaged

and

I
in the same capacity under the certrel ef Assistan Engineer
f

Ccaxial Cable Preject, Hyderabad. In the ab@vF twg spells

it is stated that he had cempleted 1880 days #f cafual service,

He was net re-encaged after 01-02-88.

3. The applicant relies en the DCT's erder [Ne.269-

69/88-STN dated 17-10-88 (at page-28) te state that im case
|

the Preject werk is cempleted he has te be e#qage in the

mainternarnce divisier whe had taken ever the Jark rem the
e - . [
prsject autherityghis senierity sheuld alse ?e fi

But he was net engaged after 01-02-88. ;
!

ed accerdingl

4, This CA is filed praying fer a dir%cti r to the

respendents fer reengagement as Casual Mazdé@r ip terms ef

varieus instructiers issueg by the Directer |Geperal,

Telecemmunicatiens including Crder N@.269—6?/88 TN, dated

17-10-1988 and alse as per the Lr.Ne.TA/LC/#-z/ 1I, dated

. !
21-10-1991 and Lr.Ne.TA/RE/2C-2/Rlgs/Cerr.,| dated 22-02-1993

|
issued by the Chief Gereral Manager, Teleé%mmun'catiens,
Hyderabtad by helding the actien ef the resﬁ@nde ts in Rst

. . . . F .
re~engaging him as illegal, srbitrary, and;vielative of

Article 14 and 16 ef th» Censtitutisn. !




work in future in preference teo freshers frem the ¢

. o

c Thé&case fal@%}sn the usual pattern for 1

-8

of Adischarged casual lsbourers. It is te be held t
applicant had acquired seme knewledge in regard te

in the department due te his previeus experience.

e-engagement
hat the
the werking

Hewever,

he was dlsengaged way bgc% in 128 and hﬂnce the lgrg nnrled

of absence carnst be cendemed:) It is fohher te b

N

his case has to be ceonmsidered for reengagement if ¢
aﬁ because of his past experience, If he is geing
in pursuance ef this erder there shsuld net be any

of the servié§fé§sual labourers.

6. - Ir the result, the f@ll@wing,direc@iem is
The applicsert sheuld he . re~engaged ir fuf
there is werk in preference te freshers from the ep

under R-1 grd R-~2. If he is geing te be re-engaged

is already in casual gervice shall be retrenched.

7. The CA is erdered accérdingly at the admi

stag® 1ltself. Ne cests.

Cry"\__ﬂ_—————*"

{R. RANGARAJAN)
MEMBER (ABMN . )
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9.

The'aiuisionaf Enginser,
microwave Maintenance,
1 isakhapatnam.

The Sub Divisional Enginser,
Microwave Maintensnce,
Visakhapatnam,

The Telecom District Engineer,
tizianagaram,

" The Chief Ganersl Menager,

Telacom, A.P.Circle,

Hyderabady

The Director General,
Depts of Telscom,

one copy to Mr.K.Venkateswar Rao, Advecats,
CAT ,Hyderabad.

One copy to Mr.Y.3himznna, Addl.CGSC,
CAT,Hyderabad.

One copy te Library,CAT ,Hyderabad,

One duplicate copys
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